C. A. T. Bench, JODHPUR

Date of Order

Order

27.3.96
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Mr. J.K. Kaushik, Counsel Fdr the applicant.

Heard learned counsel for the applicant.
The learned counsel submits that consequent
upon the issue of an order dated 17.3.96,
the resliaf claimed for by the applifant
appears to nave besan pravided.éﬂ}eggned
counsel seeks leave teo withdray" tile Iy
Leave is granted and the Fﬁig,
cass is as sucnh dismissed for not being

application.

Learned counsael submits tha
communication dated 17.3.96 for per@sal
of the Caurt, may ve taken on rscord.

This may be so done with a memogsmvﬂffﬁi ﬁwthﬁ

persuad.
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